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LEGISLATIVE ASSEMBLY SECRETARIAT
NOTIFICATION
Delhi, the 3rd March, 2021
No. F. 23/19/Proro./2021/LAS-V11/Leg./2301.—The following order of the Hon’ble Lieutenant Governor,
Delhi dated 03 March, 2021 is hereby published for general information: -
“ORDER

In exercise of the power conferred upon me by clause (a) of sub-section (2) of section 6 of The Government
of National Capital Territory of Delhi Act, 1991 (Central Act No.1 of 1992), I, hereby prorogue the First Session of
the Seventh Legislative Assembly of Delhi with immediate effect.

Sd/-
Anil Baijal
Lieutenant Governor, Delhi”

C. VELMURUGAN, Secy.
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